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The 15" November 2024
No.-2/M-43/2022-1595(2)/Health—In exercise of the powers conferred by the
proviso to the Article 309 of the Constitution of India, the Governor of Bihar is hereby
pleased to make amendments to “The Bihar Health Service (Appointment and Service
Condition) Rules, 2013" (as amended from time to time) as per the following rules —

1. Short title, extent and commencement:

a. These Rules may be called “The Bihar Health Service (Appointment
and Service Condition) (Amendment) Rules, 2024.”

b. These Rules extends to the entire State of Bihar.

c. This notification will be effective from the date of issue.

2. Partial deletion of Rule 4(1) of “The Bihar Health Service (Appointment and
Service Condition) Rules, 2013” :- The clause "Bihar Public Service" used in
Rule 4(1) of the said rule is deleted.

3. Partial deletion of Rule 5 of “The Bihar Health Service (Appointment and
Service Condition) Rules, 2013” :- The last paragraph/proviso of Rule 5 of the
said rule is deleted.

4. Substitution of Rule 6 of “The Bihar Health Service (Appointment and
Service Condition) Rules, 2013” :- The said rule is hereby substituted as follows-

"Candidates will be given marks for competitive examination and work
experience for the selection of doctors for appointment in general duty sub-cadre
of the Bihar Health Services. The syllabus of the competitive examination will be
the same as decided by the department. The total marks prescribed for competitive
examination and work experience will be 100. Out of that 100 marks will be
determined as follows :-

(i)  For marks obtained in competitive examination - 75 marks

(1))  On the basis of satisfactory service on equivalent post - 25 marks
rendered by the candidate on contractual basis,
maximum weightage of 25 marks at the rate of
maximum five marks per year (the proportionate
marks obtained by dividing 365 after multiplying the
number of working days by 5, will be added for any
part of a year), will be given for work experience
obtained in any non-private hospitals (either Bihar
government,  Central  government, = Municipal
corporation, Panchayati raj institutions or any other
local institutions, including Military hospital) within
the jurisdiction of the State of Bihar.

Total marks — 100 marks

NOTE :- (a) The marks to be awarded to a candidate for the marks obtained in the
competitive examination will be determined by multiplying the
percentage of total marks obtained in the said competitive examination
by a multiple of 0.75. For example, if a candidate has obtained 60
percent marks in the competitive examination, then he will be given
60 x 0.75 = 45 marks.

NOTE :- (b) The minimum qualifying marks for the competitive examination will
be 30 percent."
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5. Partial deletion of Rule 7 of “The Bihar Health Service (Appointment and
Service Condition) Rules, 2013” :- The last paragraph/proviso of Rule 7 of the
said rule is deleted.

6. Substitution of Rule 8 of “The Bihar Health Service (Appointment and
Service Condition) Rules, 2013” :- The said rule is hereby substituted as follows-

"Candidates will be given marks for competitive examination and work
experience for the selection of doctors for appointment in specialist sub-cadre of
Bihar Health Service. The syllabus of the competitive examination will be the
same as decided by the department. The total marks prescribed for competitive
examination and work experience will be 100. Out of that 100 marks will be
determined as follows:-

(i)  For marks obtained in competitive examination - 75 marks

(i)  On the basis of satisfactory service on equivalent post - 25 marks
rendered by the candidate on contractual basis,
maximum weightage of 25 marks at the rate of
maximum five marks per year (the proportionate
marks obtained by dividing 365 after multiplying the
number of working days by 5, will be added for any
part of a year), will be given for work experience
obtained in any non-private hospitals (either Bihar
government,  Central  government, = Municipal
corporation, Panchayati raj institutions or any other
local institutions, including Military hospital) within
the jurisdiction of the State of Bihar.
Total marks — 100 marks

NOTE :- (a) The marks to be awarded to a candidate for the marks obtained in the
competitive examination will be determined by multiplying the
percentage of total marks obtained in the said competitive examination
by a multiple of 0.75. For example, if a candidate has obtained 60
percent marks in the competitive examination, then he will be given 60 x
0.75 = 45 marks.

NOTE :- (b) The minimum qualifying marks for the competitive examination will
be 30 percent."

7. Substitution of Rule 19 of “The Bihar Health Service (Appointment and

Service Condition) Rules, 2013” :- The said rule is hereby substituted as follows-

“The names of the candidates will be placed in order of merit by the
Commission on the basis of total marks obtained in competitive
examination and work experience. From the list of candidates so numbered,
the Commission will select the names of such number of candidates
reservation category wise as requested by the Government and will
recommend their names for appointment."”

By order of the Governor of Bihar,
Shailesh Kumar,
Additional Secretary to Govt.

refterd, AfdTery qSumed,
fagrR, gea1 aRT yaIfera va gfsal

fagR ot (IrTeTRuT) 1120-571+10-Sr0todio|
Website: http://egazette.bih.nic.in




